,Zz,i‘@.;w@g 7% 5.2 %«SCJL

P B

%ep Y ﬁﬁ&

THE RESERVE BANK OF INDIA - (AMENDMENT) ACT, 1973
NO. 44 OF 1973

[15th September, 1973]

An :Aet;turther‘ to amend:!_the% Reserve Bank of India Act, 1934,

BE it enacted by Parliament in! the Twenty—fourth Year of the Repubhc
‘of India as follows: — . : . ; -
; ', '
1 ThlS Act may be called the Reserve Bank of Indla (Amendment) Short
Act, 1973, , _ title.
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C 20f1934 2 In sec’clon 17 of the Reserve‘Bank of Thdia Act, 1934, after clause Amend-
(13) the followmg clause shall be? and shall be deemed always to have ment of
been, inserted, namely - e‘ ‘ section 17,
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s (13A) partlc1pat1on in any arrangement for the clearing and

settlement of any amounts due|from, or to, any person or authority
on -account of the external trade of India w1th any other country or
group ‘of countries or ‘of any rem1ttances to, or from, that country
or group of countries, 1nclud1ng the advancmg, or -receivinig, of any
‘ amount in any currency in contection ‘therewith, and, for :that pur~
_ ‘pose becoming, with the approx‘?al of the Central Government, -a
_‘member of any international or! reglonal ‘clearing  union of central
~ banks, monetary or other authoritles, ‘or being associated with “any
such clearing arrangements, or becommg a member of any body or
association formed by central banks monetary or other similar
authorities, or being associated with the same in any manner;”.
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